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Accommodadon Facility to Officers. 
Working in Syndicate Bank 

2186. SHRI R. N. RAKF.SH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it i :- fac that Syndicate 
Bank is providing oillcial quarters to the 

.) officers working in the Union Territory of 
Delhi and other State Capitals; 

(b) whether it is also a fact that the 
Bank is not providing this facility to the 
local officers who are not having any 
hou in their name ; and 

( c ) if so, the re-a ons thereof? 

THE MINISTER OF FlNANCE (SHRI 
PRANAB MUKHERJEE) : (a) to (c). 
Tb information is being collected and 
will be laid on lbe Table of the House to 
the extent available. 
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Black Money Rack~ in Bank Drafts 

2188. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI DAULAT RAM SARAN: 
SHRI JAIPAI.: SINGH KASH-

¥ AP: 

Will th Minister of FINANCE be 
pleased to state: 

(a) whether a flouri hing black money 
racket in bank drafts was recently unear-
thed in Bombay; and 

( b) if so, details thereof stating the 
action tak n by Government in the mat~ 

ter? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). 
The Income-t Department con equent 
upon re ipt of information, conducted 
search s on 11-9-1982 in the c e of 
seven Shroffs in Bombay. Prima facic un-
accounted Bank drafts, pronote , Fixed 
deposit Receipt , tolaUing to Rs. 39 Iakhs 
11pproximately, have bee n seized and ome 
bank account have been placed under pro-
hibitory orders. Incriminating docu-
ments, books of accounts etc. eized 
are under crutiny and appropriate action, 
under Direct Tax Laws will be taken. 

Charging of Fees by Banking Service Rec-
ruitment Board for ClcricaJ Examination 

2189 . SHRI J. S. PATIL: Will me 
Minister of FINANCE be pleas d to 
refer to replie given to Starred Question 
No. 11 23 on 8th May, 1981 and Un-

starred Question No. 3809 on 1 lth Sep-
tember, 1981 regarding examination fees 
for clericat(officers posts in State Bank of 
India and other nationalised banks and 
elimi.nation of examination fees in exami-
nations conducted by nationalised banks 
respectively and state: " 

(a) what are the criteria on the basis 
ot which the fees charged by the Banking 
Service Recruitment Boards for derical 
examinations were found to be prima facie 
reasonable; and 

(b) what makes it possible for the Rail-
way Service Commission and the Sta.ff 
Selection Commission of the Central Gov-
ernment to conduct similar examinations. 
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by charging mu h less examination fee 
than that charged by Banking Service Re-
cruitment Board? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) The fees 
charged by th., Banking Service Recruit-
ment Boards (BSRB ) for clerical exami-
nations were found to be prima f acie rea-
~onable considering the cost involved in 
the proces of recruitment; 

(b) Comparison with the Railways Ser-
vice Commission does not appear to be 
wholly appropriate. The Railway-Service 
Commission do not charge any examina-
tion fe.es as such: they charge only the 
cost of application form from the candi-
date . It may not be desirable to do 
likewise in the ca e of BSRBs as this may 
cast a heavy financial burden on the banks. 
Com parison with the Staff Selection Com-
m1ss1on is aga in not valid in-asmuch as. 
unlike the BSRBs, the Commi sion do 
not hold interviews fo r C lerical candidates. 
The tests of the two recruiting agencies 
vary even as the emoluments and service 
condi tions do in the two sets of organisa-
tions. 

I. T. Asse.Bnent in regard to Salaried 
. as.gessees 

2190. SHRI ZAINUL BASHER: Will 
the Minister of FINANCE be pleased to 
state : 

(a ) whether he is aware that the In-
come-tax Office, Salary Circle, Mayur 
Bhawan, New Delhi, which also deals with 
salar ied a essees most of whose annual 
income ranges between Rs. 15-25 thou-
-sands is in shambles; 

(b) whether despite the fact that po-
wers have been delegated to Inspector to 
·dispose o f case upto Rs. 25,000 it is in 
much arrears and there are frequent cban-
:ges in the personnel of the Circle; 

( c) whether the proposes to devhe !.Ome 
machinery whereby the assessment of I. T. 
in regard to small salaried assessees is 
made in the year following that to which 
the return relates instead of its being kept 
for 2-3 years so that the l.T.Os could de-
vote thejr time towards the as essment of 
large income group assessees and small 
assessees are not kept in suspense for 
y ars together; and 

(d) if not, what are d iffi ·ullie which 
lie in the way of Goveromeat in tbi be-
half? 

THE MfNlSTER OF F INANCE (SHRI 
PRANAB MUKHERJEE): · (a) and (b). 
The total number of assessees borne on 
the registers of the Salary Circles in New 
D elhi is 1,07 ,000. Jn the current finan-
cial year upto 30-9-1982, returns of in-
come have been received in 56,400 ca es. 
D uring the F inancial Year 198 1-82, 
65,900 assessments were completed in Sa-
la ry Circles. Having handled worked of 
lhis magni tud ::. it cannot be said tbal the 
Sdary Ci rct~s N ew Delhi is in shambles. 

(c ) :~ nd (d). T he nu mber of pending as-
s_ssments "" on I-10-1982 is only 98,200 
which includes a peodency of 10,200 a -
sessments relating to the asse sment year 
1980-81 . Constant efforts are being made 
to complete the assessment in the salary 
cases; especially in small cases, e ·pediti-
ously. Normally. in a large num ber of 
cases , asse sments are finalised during the 
year in which the returns of income are 
filed and 90 per cent of these assessments 
are completed under the Summary Assess-
ment Scheme without calling the assessee1 
to the Income-tax Office. 

Reconstitution of LIC Board 

2191 . SHRI D.S.A. SIVAPRAKA-
SHAM: Will the Minister of F~ANCE 
be pleased to state: 

(a) is it a fact that L.LC. Board bas 
not been reconstituted for many months; 
and 

(b) if so, the reasons thereof? 




